


The

and Bankruptcy Board of Ing;,
Iﬂ'%lwz:;:x};mlal Report) Rules, 2018

. conferred by clause (zm) of sub-section (2) of g
S o(fl?;fp;ecwﬁn 229 of the Insolvency and Bankruptcy Code,
mm(’:al Government hereby makes the following rules, namely—
1. Short title and commencement.—(1) These rules may be called fhe
Insolvency and Bankruptcy Board of India (Annual Report) Rules, 2015

(2) They shall come into force on the date of their publication in the :
Gazette. Official
2. Definitions.—(I) In these rules, unless the context otherwise requites —

(@) “Code” means the Insolvency and Bankruptcy Code, 2016 (31 of 2016);

() words and expressions used in these rules but not defined, and defined

in the Code shall have the meanings respectively assigned to them in the
Code.

2016 (No. 31 of

3.Form of Annual Report.—The Board shall prepare its annual report, giving
a true and full accounts of its activities,

policies and programmes, during the
previous financial year in the Form annex

ed to these rules.
“[4. Time Schedule for submission of annual report—The dates for

submission of the annual report referred to in Rule 3 of annual accounts for asdit

leading to the issue of Audit Certificate by the Comptroller and Auditor Cvenmi of
India and for submission

to the Ministry of Corporate Affairs for timely submissios
to the Parliament are listed below:— the
() approved and authenticated annual accounts to be made mable&w
Insolvency and Bankruptey Board of India to the concerned NTM
commencement of audit of annual accounts — 30th J‘me‘ ih Audit
(i) issue of the final Separate Audit Report (SAR) in Engh:dm -3¢
ificate to Insolvency and Bankruptcy Board of

i sy of
’ - : .
(iii) submission of the annual report and audited accounts;;u‘?w__.w
Affairs for it to be laid on the Table of the
r.)
FORM OF THE ANNUAL REPORT
[See Rule 3}

Person’s statement:
in review;







